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Does' he have the permission of the House for remaining absent
from the sittings of the House from 2™ to 22™ March, 2002, during the 1*
part of the current Session of the Rajya Sabha?

Vo hon. Member dissented)

MR. CHAIRMAN: Permission t0 remain absent is granted. Now,
Prime Minister.

RE. STORMING OF PRECINCTS OF LEGISLATURE OF ORISSA

SHRI PRANAB MUKHERJEE (West Bengal): Mr. Chairman, Sir,
before you call the hon, Prime Minister to respond to the debate on the
Motion of Thanks, | would like to draw your attention to a serious issue. it
is a very serious issue, as it refates to the Council of States, which
represents the States. Hundreds of VHP and Bajrang Dal activists, sporting
saffron headbands  and holding trishuis, attacked the Orissa Assembly,
ransacked the Assembly... {nterruptions)... and entered into the offices of
various Ministers, ransacked them, causing injuries to a large number of
security forces and the Assembly staff there. They also ransacked the
library. Therefore, Sir, we want to have a discussion on this isgsue. Several
Members have also given a notice, under Rule 178, for consideration of the
Government. As per Rules, time is to be allocated by the Leader of House
for any discussion in the House. As far as this House is concerned, there is
a precedent also. On 5.8.69, this House debated on a similar nature of
subject when some police forces forcibiy entered into the premises of Wast
Bengal Legisiative Assembly and caused trouble there. At that time, this
issue was debated on the floor of this House, First, it came in the form of
a Caliing Attention Notice. The then Minister of State of Home Affairs, Mr,
Shukla, responded when several Members, including Mr. Raj Narain, Mr.
Bhupesh Gupta, and also the then Leader of the Jan Sangh, Shri Pitamber
Das, who was sitting this side, raised questions. After having a procedural
debate for almost half of the day, the then Deputy Chairperson, Smt.Violet
Alva, gave the ruling that this issue could pe discussed on a substantive
manner under Rule 176, and next day, on 5" of August, 1968, this issue
was debated and discussed.

Therefore, Sir, most respectfully, | would like to know from the
Government as to what it is going to do in this matter, Because, in the
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morning, in our own way of having an informal chat with the representatives
of the Government, | suggested to the Minister of State for Parliamentary
Affairs to kindly ascertain the views of the Government on this matter, as
this issue is agitating the minds of the Members and they would like to have
a discussion on this. At the same time, we suggested that we would like to
listen to the reply of the Prime Minister to the debate on the Motion of
Thanks on the President's Address. Therefore, my respectful submission to
you would be that immediately after the Prime Minister's reply to the debate
on the Motion of Thanks on the President's Address, we should take up this
subject for discussion, and, after that, we should take up the other items,
which are slated for discussion in today's List of Business.

SHRI NILOTPAL BASU (West Bengaly: Sir, | want to make a small
point. We not only propose a discussion, because what happened in-the
Crissa Assembly ...{nterruptions)... Sir, what we propose here is not oniy a
discussion, because what happenad in Orissa Assembly is reprehensive, and
it has happened in a series of developments, where we are seeing that
parliamentary institutions are coming under increasing attack. We had the
attack on the J&K Assembly; we had the attack on cur Parliament itself;
and now there is the attack on the Orissa Assembly, Therefore, what we
propose is, if the Government is agreeable, we can pass a unanimous
resolution on behalf of this House categorically condemnning what happened
in the Orissa Assembly. Sir, we would like the Leader of the House to
respond to this,

...{nterruptions)...
MR. CHAIRMAN: Let Leader of the House speak.

THE LEADER OF THE HOUSE (SHRI JASWANT SINGH): Mr.
Chairman, Sir, so far as the incident that took place day-before-yesterday at
Bhubaneswar is concernad, | would like to say that the hon. the Prime
Minister has condemned it unequivocally and forthrightly. ...¢nterruptions)...
PO A WG e wEd § | @eEE )

MR. CHAIRMAN: Let him speak. ..¢nterruptions)... Let the
Leader of the House speak.

ot SwEd fIE ¢ U AT WeR WG §Y oe AiEd A, gafie 4 e
T | Sir, so far as the sentiments of the Government are concerned and
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so far as -- by and large, | see -- the sentiments of the whole House are
concerned, | would like to say that there is no guestion of accepting in any
fashion any assault on any Legislature in the country, directly or indiractly.
There can absolutely be no ambiguity in this regard, and there is no
ambiguity in anyone's mind in this regard. Any attack against a Legislature
-- whether it is in the case of the State of Jammu and Kashmir, or, as hon.
Pranab Mukherjee has cited, earlier, in the case of State of West Bengal, or,
in the case of any other State of the country or in the case of Pariament, --
is condemnable. The guestion of accepting it -- leave alone condoning it or
explaining it or finding an explanation for it; even accepting it -- does not
arise. The Government is very clear in this regard. Let there be no
ambiguity on that matter. The Prime Minister has condemned it, and | am
sure, today, all the hon, Members of the House caollectively condemn what
has taken place in Orissa the day-before-yesterday. There is absolutely no
question. .. {nlarruplions)...

MR. CHAIRMAN: Let him complete.

SHRI JASWANT SINGH: If you lower your hand, then | can speak.
The Chairman has seen your hand. ..{nterruptions)... | am saying this
because | am on my legs. ..{nterruptions)... Sir, there are just twc
aspects of it, Hon. Shri Pranab Mukherjee has said that we should discuss
it. This is the Council of States; and without any doubt, | can say that we
have a more direct function and more direct responsibility with regard to the
States than the other House has. | recognise that also, because we are
supposed to safequard the interasts of the States.

Hon. 3hri Pranab Mukherjee has cited an earlier precedent in which
the House had a discussion. The Government will examine that precedent.
He has just cited it. - | will examine it with due sense of responsibliity. 1 am
informed that the State Assembly of Orissa is today in Session and is
discussing this issue. | would urge hon. Members to take that factor into
consideration. The Government is not shy of expressing the view that we
have expressed. Secondly, you would appreciate that when we are_in this
assembly, this Chamber, when it discusses as important an issue as an
attack on the entire Assembly of Orissa, the very minimum required by the
Government are the actual facts of the incident. No doubt, the Union Home
Ministry has obtained the facts or is in the process of obtaining the facts,
So, | would recommend, for your consideration, that till such time as the
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facts are not obtained ...¢merruptions)... It will enable the Government
...{Interruptions). ..

SHRI JIBON ROY (West Bengal) : The Leader of the House not
recognising....fnterruptions})...

SHRI SURESH KALMADI (Maharashtra) : All the facts are available
...{nterruptions)....

SHRI JIBON ROY: ..., it is vreligious fundamentalism.
...{nterruptions)...

SHRI NILOTPAL BASU: Is not the time of 48 hours adequate, Mr.
Leader of the House?

SHRI T.N. CHATURVEDI {(Uttar Pradesh) : The Assembly is
discussing it. ...¢ntarruptions). ...

SHRI NILOTPAL BASU: That does not exclude the discussion of
the issue from our jurisdiction,

st o oot (rem 2w IwTORY WA, AR WER P g WR T aph
T IuaE I8 g¢ & D FHE g a8 & % R W TR wen & ufy oot aw
TR Az ¢ ) AdT A rw g L, T A T A A A L
..(STa)....

THE MINISTER OF RURAL DEVELOPMENT (SHRI M. VENKAIAH
NAIDU) : Sir, the Leader of the Houssa is on his legs.

MR. CHAIRMAN: Let the Leader of the House speak.
SHRI JASWANT SINGH: Sir, the issue is very serious, We do not
minimise the seriousness of the issue. We take it very seriously.

..{nterruptions)....

MR. CHAIRMAN: Let him complete.

Mg TRiTe): J oM oW @ IR .. (=5am)...
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SHRI JASWANT SINGH: Let us not, noedlessly, divide the
sentiment of the House because this House is all uniformly condemns this
incident.

0o ST PNE (SR Ry I s A W@ & 7 L (aEaA)...
SHR! NILOTPAL BASU: Then, Sir, let us adopt a resolution.

off e vt ;. R anlt A waen e &, 99 e W@ 9 WRY |
..(TEETE). ..

SHRI NILOTPAL BASU: We can have a discussion now. We agree.
...{nterruptions)....

MR. CHAIRMAN: Lst him complete.

SHRI JIBON ROY: We want a discussion.

MR. CHAIRMAN: Let him complete first. ...{nterruptions)....
SHRI NILOTPAL BASU: | think the I1SI is involved in this also!

MR, CHAIRMAN: The hon, Prime Minister wants to speak. Let him
speak.

e 50 (o0 s fawrdt s : wEfy of, Ifw § W U g, %
a fiefig 8, Areda W FoEE & | SR T NS @) AFds @ GRkY Ea §
@ Ram wag Seda F1 o AR £ R AR # ufter 1 T A = e

wifge | ...(=Eae)...

_ M doimt gEAd (@ T R A IR B TE B W |
..(aprar).. ) srewafia % fgere @ aR-oR A e N I L. (EEeE)...

MR. CHAIRMAN: Nothing will go on record except what the Prime
Minister is speaking. ...{(nterruptions)...

) e An® ot : TRy B, § A F faw o € IR g
T farm o T 8, R W Arwdw ) v B @ L, gl ) ) & 7 ol o),
IR d] BT EE o I e & | e § o) o oft £, A oofa it €
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MR At B oaE A e owen A b fow s, T oaE
fograrg &1 e @ Rt o 27 (=eam)...

it Ndtes oy : 3 D @ R ¢ (e,

st aa farrlt gt ;& RO & R s oW & o R
. {Twa)...

sff Ntoet oy : A w0 B 7 . (=EA). A Rl ¢ L (EmEaE)...

it sred ferd Frodd  wvmafy SR, Ao o T @) W B RT | WX
T W g X, ' I Oy £, 3y WWeHR &) geae &9 & A € v 99d
Tz el B ().

SHRI NILOTPAL BASU: Let us pass a resolution. ...{nferruptions)....

SHRI PRANAB MUKHERJEE: Let the Leader of the Housse, on
behalf of the whole House, bring a resolution, condemning the attack on
the Legisiative Assembly of Orissa. We will respond to the resolution,
condemning the heinous attack, and the whole House should pass the
resolution unanimously. ...{nterruptions)....

SHRI JASWANT SINGH: Sir, | have no difficulty in suggesting so to
the Housa. But, as the hon. Prime Minister has said, as a collective voice of
the House, if the Chair were to say that this is the collective view of the
House, we have no difficulty. ...{nterruptions)....

SHRI HANSRA.J BHARDWAJ (Madhya Pradesh) : Sir, we have no
problem, A resolution ¢can come from the House. This is the sense of the
House, including the Prime Minister. .. {nferruplions)....

SHRI NILOTPAL BASU: Let us include the Legistative Assembly of
Jammu and Kashmir in this resolution. ...{nterruptions)....

N o i pE* (Sae WA vofy o, o R FEIR W R wEen
g a1, a9 A ) e | YA U g AT L. (FEE)...

MR. CHAIRMAN: The Leader of the House should bring a
rasolution. ...{nterruptions)....
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SHRI PRANAB MUKHERJEE: Sir, if you permit me, on many
occasions, the Leader of the House does not speak merely on behalf of his
party or on behalf of the Government. Some times, you know that the
Leader of the House represents the sentiments of the whole House, That is
why he is not mergly the Leader of the ruling party. Of course, the Chair
can always do it. But, to my mind, this is basically a political issue, and
therefore, according to my assessment, it would be appropriate, if the
Leader of the House collectively reflecting the views of the whole Housse,
moves a resolution, The language of the text could be drafted after getting
some time. But, what | would like to submit is that, the hon. Prime Minister
has very graciously pointed out that the whole House should condemn this
act, Let us not debate on this issue as to who will move the resolution, My
most respectful submission, through you, Sir, to the Government would be
that on this occasion, the Leader of the House is not merely the leader of
the ruling party, but, he is the Leader of the whole House, and let him
express our sentimants on behalf of the whole House.

SHRI JASWANT SINGH: Mr, Chairman, Sir, are you doing it, or,
do you want me to do it? | do recommend to the House that the House
condemns unequivocalty the incident of attack on the Legislative Assembly
of Orissa....

SHRI PRANAB MUKHERJEE: Sir, if the Leader of the House yields
for a2 second, | would like to submit something. My respectful submission
which | wanted to make is that, as we have agreed, the Leader of the
House will move the Resolution; and instead of just doing it, let us sit
together and draft it properly. After the Prime Minister's reply to the debate
on the Motion of Thanks is over, the House can take it up. There will be no
two opinions on it, Therefore, my most respectful submission to you, Sir,
would be, let the Prime Minister reply to the debate on the Motion of
Thanks, After the Prime Minister's reply to the debate on the Motion of
Thanks on the President's Address, the Leader of the House can sit with
the leaders of various parties and the Secretariat. They can draft a small
Rasolution, and the Leader of the House can move that Resclution.

oft T MeA (TR WRY): FENfY wetEw, waH 96 off 9 e qw s @
MR 99 w aH Ry fa &...(ama)...
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it e 7 e 3w & wew B A D

SHRI JASWANT SINGH: Sir, | have no difficulty with that idea.
We can certainly take it up. | think the hon. Prime Minister's reply to the
debate on the Motion of Thanks on the President's Address can be taken
up now. | wil reguest my friend and colleague, the Minister of
Parliamentary Affairs, to sit with Shrl Pranab Mukheriee and whosver else
and draft a suitable formulation that répresents the collective view of the
House. It is just a drafting exercise. It would not take very long to do so.
if the wish of the House is clear now, let that wish be converted into a will
in some letters and form of expression. Let that be taken up after the
Prime Minister's reply. This is my request.

MR. CHAIRMAN: Yes; the hon. Prime Minister.
A gro o) . Tl 81T, AR wawn @ g d

MR. CHAIRMAN: On what?

oft ¥w el ;e e b § g 258, 250 N 260 TH A SwA
g gieh f 28 e, 1983 ®, 9% 6 ®g, 1985 B, WX 1900 W, WX 7 7%, 1086
VAN IFT ARG I I HE DI Ao aew e ¥

e & o w fad. foren gan &1 wraR, 3% 2R, anft 9= Swe Feren &)
BT, g @ O wrgwn s ¥ & d & =k 1083 W, 1085 ¥ W 1987 ®,
1990 #l, OR AfWT W, 9 97 Rar @ &1 A=W, 71 @ ada g B O
A a3 4R #) € 99 WA A aiER P Wi a1 3w R o s o §
fourey <d, ®If» W ¥ I® wEH gogua A Toa am &1 S O
e 6 T AW s ey arRte £

M A ol w, 7F T A w4

wwdin wrd f), der v e il 3 () wile wEeE) © W, T
w99 # quu ot B AW §, & o Ry S Ad. & ot aw oA
" £

oft wvrufd ; & T gg #= SR
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